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QUESTION
LOANS WRITTEN OFF BY SCBs

2324: SHRIRAJANVICHARE:
Willthe Ministerof FINANCEDbe pleased to state:

(a) whetherall the Scheduled CommercialBanks (SCBs) wrote off Rupees 2,25,180 crore of bad
loans cumulativelyin the five yearperiodended March 2016 andif so, the detailsthereof;

(b) whetherthese write-offs are just technical in nature and an exercise to clean up the balance
sheets as these banks can continue to retain the right to recovery from these written off
accountsand if so, the detailsthereof;and

(c) whetherthe Governmentis consideringto bringin newermechanismsto deal withthese big
loans and if so, the detailsthereof?

ANSWER
To be answered by
THE MINISTEROF STATEIN THEMINISTRYOF FINANCE
(SHIV PRATAPSHUKLA)

(2) As per Reserve Bank of India (RBI) guidelinesand policy approved by Bank Boards, non-
performingloans, including,inter-alia, those in respect of whichfull provisioninghas been made on
completionof four years are removed from the balance-sheet of the bank concerned by way of
write-off. As per Reserve Bank of India (RBI) data on global operations,based on annualreturnsof
Scheduled CommerciaBBanks (SCBs), the totalamountof write-off (includingcompromise) for the
five-yearperiodended March 2016,was Rs. 2,30,287 crore.

(b) Writing-offof non-performingassets is a regularexercise conductedby banksto clean up theis
balance sheet, and achieving taxation efficiency. Writingoff of loans is done, inter-alia, for tax
benefit and capital optimisation.Borrowers of such written off loans continue to be liable for
repayment.Recoveryof dues takes place on ongoingbasis under legal mechanisms,whichinclude
inter-alia, the Securitizationand Reconstructionof Financial Assets and Enforcement of Securit;
Interest Act, Debts Recovery Tribunalsand Lok Adalats. Therefore, write-off does not benefit
borrowers.

(c) RBI has recentlyintroduceda revised frameworkfor resolutionof stressed assets, replacing
various restructuringschemes to enable transparent and time-bound resolution of high-value
stressed accounts. As per this, ResolutionPlan needs to be implementedwithin180 days. In case of
non-implementationlenders shall file insolvencyapplication.Further,in case of restructuringor
change in ownership,independent credit evaluationof residual debt of credit rating agencies is
required.In addition,under the Public Sector Banks (PSBs) Reforms Agenda announced by the
Governmentin January2018, PSBs have committed, inzer-alia, to ensure for clean lending, strict
segregation of roles for appraisal, monitoringand recovery, online processing of loans, clean
consortiumlendingarrangements,Stressed Asset Managementverticalsfor stringentrecovery,and
clean post-sanctionfollow-upfor loansabove Rs. 250 crore.



